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Funds earmarked for mini Micro Hydel
Schemes

9813. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of ENERGY
be pleased to state :

(a) whether it is a fact that Govern-
ment have decided to earmark Rs. 100
crores for developing mini and micro
hydel schemes over the next two years ;
and

(b) if so, the details of the steps taken
or proposcd to be tak:n to identify the
technology and cquipment nceded to im-
plement the aforesaid schemes ?

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
CHANDRA SHEKHAR SINGH): (a)
Planning Commission has been approach-
cd to make a provision of Rs. 100 crores
for funding of Micro/Small hydro-electric
schemes during the G6th Plan period.
However, approval of the Planning Com-
mission in the matter is awaited.

(b) The technology and equipment
required for the development of Micro/
Small hydro schemes is the same as that
of other hydro schemes and is available
in the country. However, a Committee
of Power experts and manufacturers
under the Chairmanship of Member
(Hydro Electric)y Central  Electricity
Authority is being constituted by the
Central Board of Irrigation and Power
to standardise the specifications as well
as the equipment required for the small
hydro stations to the extent possible.

Pilferage of other lubricants in Petrol/
13iesel by supplieirs of companies

9814. SHR1I GHUFRAN AZAM :
KUMARI  PUSHPA DEVI
SINGH :

Will  the Minister of ENERGY
be pleased to state

(a) whether Governmenl are aware
that petrol and deisel suppliers of the
concerned companies are pilfering other
lubricants in the petrol and diesel before
supplying to the concerned petrol pumps.





